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OA 2143/2004, OA 214472004, OA 2145/2005, OAZ46/2004,
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NewDelhl thls the8 day of September, 2004

i Hon’ble Mr JustlceV S Agoarwal Ch:urm:m
Honlble Shri S. A. Singh, Member (A) ‘

. OA2139/2004

- Sumit Kumar I
.Roll\IoM’/ T
" §/o Sh.Ramesh Chand, -
‘R/o D-7 Type-1I New Pohce Lins, - -~ '
-ngqway Camp, o .
QDelhx '

‘OA2140/2004 I

'Deva}\lNandan cer L ' U .
Roll No: 146, . o e, s o '

S/o late Shri Dharamverhlman : e

R/ 15/25/6, AshaNivas,

Mangoqu_rKalan Delhi. = S - o /

A OA No 2141/2004

: 'Yadwmder Smgh _ e '
"RollWe. 177, -~ o A
* 340 Shri Baldev Singh, P
R/0 B-7, Type II, New Pohce Lme IR .
Kingsway Camp, Delhi. - S S

OA 2142/2004

Sh’y'fnr'xKumar e S P . ,-:\ T
SReNo29Z T e B
' 8/0 Shri Sunder Lal, - . T ' . S
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R./OA 1354 Jahangxr Pur1 Delhx
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palvinder Singh, . . e s
RollNo.165, . /] - S
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o oA 214 5/2004

OA”‘146/2004 S .;i .

: i\manpreet Smgh

'f .QA 214'7/2004“

4y - lfl"/.

. R/O 89-H NewPohce Lme ,
Knnosway (,amp, Delhu -

.0A 2144/7004 N

Dmesh Kumar

Rol’ ‘No- 37,

- S/0 Shrx Gian Chand .

‘R/0 23-D; NewPohce Lme .
I\.lﬂﬁde‘y Camyp, Dc-lhx R

-

DY

Um esh Meen& L
S/0 Shri Ramésh Chand Meena,

S0 Shri Sukhdev SmOh
R/O D-10, Typé thNP L
F’mosway Camp, Delhi.:

>

Ram esh h.um ar,

\'.

Roll'No. 116, . R

_ 8/0°Shr Babu Lal;- ‘
.R/Q 72-P, NeWPohce Line:.

I&mzsway Cam p, Delhx

OA 2. 148/2004

Jltender Sauu

~Roll No. 212, S e
~S/0 Shrl Ram Samx o —
T R/0 25154193, near Mother Dany
TuNaUzr Delh: C

OA 7149/2004

Upendra Kuma_x Meena,

Roll No:-138, e
S/0 Shri Bani Smgh Meena, =
“RAO f\*leharmah Meéna, .

. Post uabathwa, Dlstt Meerut

S UP,

‘. .“‘(By'A‘dirocafe Shri Arun_‘ Bhéf.dWaj: ).
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"R/0 37-1, Pohce Colony, Model Town-II
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.4..App'l-i_cants‘, -
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Jin Dethi Polzce =5

1. Cornmissi'oner‘ofPo’l‘xce o
Police Headquarter,
’ 'ITO,’NewDelhi..}

.Dy CommxssxonerofPohce L B R
g4t Bn DAP, Room No. 13, -

Adm mlstratwe Block, New Pohce Lme

Kingsway Camp, Delhi.

2
'
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) 3. Dy. Comrmssmner of Police, . " - ) S

qus (Estt.) Dethi-
MSO Building, PHOQ,

 ITO, TP Estale, Neéw Delhi. © - S

o ‘A..Resp.onde'nts,:'\-‘
ORDER(ORAL) .': ‘ :

Y

M. JustxceV S, Aggarwal Chairman

”
, . ¢
& ) . - - A -

: eBy this common order we propose to dlspose ofthe followmg petltxons :

OA No 2140/2004 0A 2141/2004 OA 2142/2004 OA
- 2143/2004; OA 2144/2004; OA 2145/7004 OA 2146/2004 OA s
'7147/2004 OA 2148/7004 and OA 2149/2004 ' ' ~

Y

2., ‘The facts baswally are ldentlcal though the apphcants took test for dtﬁ'erent posts-'
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o 3. " - Thesum andsubétanc'e of the ¢laim is thaf n nnrsuan'ce ofth‘e'ad\'rextisement.the g

: apphcants apphed and undergone physwal measurement test stammatest trade test and

N " "

the interviews. It 18- contended that the fmal result was dxsplayed on the Notice Board and

the applzcants were shoyvn to have been ﬁnally _selected_ and sérvice records-were also’

L

N ’

T 4. Tne precxse gnevance of the apphcants ig that the ent1ré process has been‘..-

Ls o,
R

cancelled by a news ltem appearmg whlch reads as under

Doae

' “The recruxtment for the post of Constable (Brass Band) and Constable (Plpe'
Band) in Dethi Police’ mentioned at SI. Nos.4:and 5 of the ‘advertisement -
publxshed in the News Papers in Hmdustan Tlmes (Engllah ) and Pub_jab Kesri




o : : respondents 1n canceng the recnutment s lllegal

Smae LT

RN E . s .- T

(Hmch) dated 06 12, 200? ag WeH_ 25 in E'rnployhieut.;h;ew's dated 06. 12.2003 js ~

hereby cancelled on admmzstratwe groinds, . A

) : _'.1,';,  e /(DS Noraw'1t)~'. -
A o ool C .+ Dy Commissioper- ofPohce
R T R qus (Estt)Delhx SN
5 By.virture ot‘-.-t-he Present appl‘icatmns,'_hhphcants seek a dnectmn to appoint them,

. 'l. - - . ) 4',»".‘) : 1

N

6. - Shn Ajesh Luthra I\eztme_ti-’cohhsej for r,esbondents wa's'jhres'ent m Cout.:t':‘ We

called upon hxm as to if he- can "infor"in us about the-r.easo_h“foh-cah‘cellzttion Leamed

. cotins.e] 'sta't?e,c_l t:ha.t" there 'were"cer't‘aih'co'xnpl.a-ih‘ts' that had been }'ecezved by the~

‘__'C:‘orp'r.ni_ssioner\ )ot' Police, - The same had been Venf ed and havmg been found to be true

' and conect re-test was done‘ It ig onty thex eafter that the Comnussxoner of Pohce had

canceHedtheentlreprocess SRR C L

-» ~

7 » "I"Ikmg stock of these f‘acts Ieamed counse] for the apphcants states that he W‘IN

assaﬂ the szud re- test and the actlon taken zby the Comnussxoner of Pohce m accordance ‘

W1th Iaw vathout prejuchce to hrs rxghts he does not press the present petltxons e

.Allowed asprayed T .. o IR ‘
é. 'H Snb_;ect to the aforesaxd dlsmxssed as W1thdraWn , ' ‘
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